
IN THE CEJTWL AIMINISTRATIVE TRIBUNAL  
CUTTAQ( BENI; CUTTACK. 

O RIG1 N1L APP LI CT ION NO.18 OF 2003 
Cu ck,thhe 31st day of March,2003. 

adhanath Sahu. 	 .... 	 Applicant. 

-Versus- 

Ufliofl of india & Othe. 	.... 	 Respondents. 

Ft R INS TkUCT1C NS 

whether it be referred to the repores or flct?O 

whether it be circulated to all the Benches of the 
Central Adrinistrative Tribunal or not? N,, 

(NANoNN MOHANTY) 
--E R 	AL) 



(CENTRAL AISTT1VE TBUNAL 
CJTTAQ< BEN Q- ; JTTA Q(. 

OE.GINAL APPLICATION NO.18 OF 2003 
Cuttack,this the 31st day of March, 2003 

CO R A M 

THE HONOURAJLE MR. MANORANJAN MOHANTY,MEM13ER(JU] CZAL). 

Radhanath sahu,aged about 45 years, 
8/0 .Dayanidhi Sahu, Ex..-L .D. C.M .1 .T .1. 
Choudwar,Dist.cuttack,psent UDC,A.T.I., 
Lsnagar,Howrah. West Bengal, 

Applicant. 

By legal pzectitionez Mr.r3 .8 .Tripathy,_I,Advocate. 

-Versus.- 

Ufliofl of India represented by the 
Ministry of Labour, Directorate General 
of Enp1oyment and Training,Kew Delhi..11O OCl. 

D3.recto r G eneLa 1/Jo Lnt S ecreta ry to Govt .of 
India, Directorete General of anployment and 
Training,Iew Delh.-lJC 001. 

The Regional Di recto r, R. D.A.T., Salt Lake, 
Kolkota_700064. 

Sri J,Joy prakash,V.I.,M.I.T.1.Choud,ar, 
DiSt .Cuttcck. 	 e... 	Respon dents. 

By legal prectitione€: Mr.A.}C.Bose,Seni.or Standing counsel. 

- ._ .-. ._ .- ._ ._ .- ._ .- ._ ._ • • • • ._ ._. - ._._• ._ ._ ._ .- ._ ._ .- ._ ._ 0- _ 

0 R OR D E R 

.MANO RANJAN MOHANTY, MEM BE R( JU DI c11L) : - 

In this origirl ApP1icatafl UdefjScgEtion 19 

of the Aaninistzative Tribunals Act,1985Lhas challenged 
his 

the o rde r of suspens ion dated 24th Decemte r, 2002 (under 

Annexure_5)on the ground that the same being highly illegal, 

arbitrary, unjust and mala fide. 

Brief ..history of the case is that while the 

p 

Applint was ntinuing as Lower Division clec in 1.0 
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ioudwa/Cuttack/Qrissa (on the basis of an anonou5 

petition disclosing demand of illegal gatificatiofl 

by him fm one Sri J.Joy Pr1kash, Respondent No.4,who 

was duly selected for appointment as Vocational 

Instructor in M.I.T.I,,Choudwar) a fact finding preliminary 

enquiry was conducted as against the Applicant (and 

the Principal of the said Institute,Sri Ishwar sharen 

Katarha) and the Applicant had been placed under 

suspension ,after his transfer to A.T.I.,jjasnagar/Howrah/ 

West Bengal. 

Respondents have filed their counter interalia 

stating that this Original Application is not maintainable 

being premature one. It has been further submitted by 

the Respondents that since a prima facie case has been 

found out as against the applicant, during the preliminary 

enquiry, the authorities having power to place him under 

suspension under sub-rule-i of Rule-].O of the CcS(CcA) 

Ru1eS,1965 have  placed him under suspension and that, there 

was nothing wng in the order of suspension of the 

Applicaflt.Purther it has been submitted that suspension 

is not a punishment and it is an incident of service and, 

as such, this Tribunal should not interfere in the order of 

suspension. 

I have heard Mr.B.S.Tripathy,Learned Counsel 

appearing for the Applicant and Mr.Aflup K.Bose, Learned 

Senior Standing Counsel appearing for the Respondents 

and perused the records and citations relied upon by the 

Lea med Counsel for the Appi iofl t during the a rguii ant. 
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On merit, I find that this case is to be covered by 

the order rendered in the case of Ishwar Sharan <atarha 

yES. Uflkfl of india and others (Q.viginal Application 

No.4/ 2003 decided on 31.3.2003) and,therefore, for the 

reasons discussed in the said order/judgment, I am not 

inclined to interfere with the inpugned order(of 

suspension )of this case at this stage. 

It is worthwhile to mention here that the 

iinpugned order of suspension was passed on 24.12.2002. 

The Applicant who was continuing as L.D.C. in M.I.T.I, 

Cho udwa r, faced a p rorn t ion on 13.12 .2002 .lt has been 

stated by the Respondents in their counter that as the 

Applicant was a field staff, the Respondents subsequently 

modified the order on 16.01 .2003 (under Annexure...W9) and, 

the headquarters of theApplicant has been fixed at Howah' 

(west Bengal) instead of 'Cuttadc'(Orissa) .As the Applicant 

has gone on transfer to West Bengal from orissa, he may 

approach his authcj nt ies to revoke his s us pens ion order 

and in that event the Respondents/Authorities may exercise 

their discrttion independently by keeping in mind the 

graviety of the facts and circumstances of the case. 

In the above said prriises, this original 

Application is dismissed being devoid of any merit andas a 

consequence, the interim order passed in this case stands 

vacated.No costs. 

(MAN0WNJAN1M0HAN  T) 

KN/Qv1. 
	 M1IBER(JUDfL) 


